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Pr 1 nc i pa i Bench

Cj. A. No. 423 of 20U1

New l.)e I h i , dated ibis the 22nd February. 2uu i

HC3N HLh iviR . 3 . R , Al) i dt: . V i Cb C>HA s HfviAN '.A,:

HON' Bi E ij'fi . A- vEDAVAi-t. i ; MEMBER fd)

i  c . i.. . r>Ma7 i a ,

3 / o ! rt 'I e Sf"< r' ( Mo nan l. a t .

R/o C^"4--r/262, Janakpori
New lie i h i — 1 1 0058 . App i i can X

Hy Acx'ocaf e" 3br s xoQesn .Snarnia i

versus

union of i no i a throijgh

1he Sec re x a r y.
Ministry of F i nanoe.

New De i h i .

i  .

.d . The Chief Commissioner of

income Tax, Deihi-2,

Central Revenue Bui iding. I .P. Estate,
Nev; De i h i-1 10002 . . . Respondents

ORDER (" Ora ! )

S.R. ADIGE. VC fA1

App i i cant seek s a direction to cone i ude the

Discipi inary Proceedings on the basis of the charge

sheet said to have been served on appi icant on

27.4.93 and the i .O's report said to have been

submitted to appropriate authority on 30.6.98.

2. Shri Sharma states that meanwhi ie

appl icant retired on superannuation on 31.5.93, but

the Discipl inary Proceedings have not yet been
kfiylc^

concluded^^ has also affected the release of

appl icant's retira! benefits.
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3. If these submissions are correct, this

is d i sposed of at the prel iminary st age i t se1f

wixn a oirecxion to respondsnts to pass appropriate
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orders in accordance with rules and instructions on

the E.O's report stated have been submitted on

30.6.98 within two months from the date ot receipt of

a copy of this oroer.

4. After exhausting the departmental

remedies if any grievance sti l l survives, it wi i i be

open to appl icant to agi tate the same in accordance

with law. if so advised,

4. The O.A. is disposed of accordingly. No
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(Dr. A. Vedava 1 1 i ) (3.R. Aoige.)
Member (J.t Vice Chairman <.«.»
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